2479 Oral Answers

amer geER ot e
(%) I T
(W) T WET A TS |

ahtt & gaat & o oy ¥ dtew
AT qvFERT %t qg vy o ¢ Pw g
it @ wmw e ¥ @uw e ge
atrd ok 9 ® WA-NET W WE
gawt g e gar wited

Shri V. P. Nayar. May I know
whether the Central Government have
impressed upon the State Govern-

ments the necessity of provinding suit-
able gloves and footwear to the

scavengers.

Mr. Speaker:
tailed question.

1 think it ¥ a de-

RECRUITMENT TO RAILWAYS

*2426. Pandit Lingaraj Misra: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that all
candidates for Railway Service from
the Eastern and North Eastern Rail-
ways regions are interviewed by the
Railway Service Commission at
Calcutta; and

(b) whether Government have is-
sued any instructions to the Commis-
sion to interview candidates of differ-
ent areas at the respective Regional
Centres?

The Parliamentary Secretary to
the Min'ster of Railways and Trans-
port (Shri Shah Nawaz Khan): (a)
No, Sir.

(b) Yes, Sir.
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Pandit Lingaraj Misra: Is the hon.
Minister aware that there is much
discontentment among the candi-
dates in Orissa as many suitable
candidstes with the requisite quali-
fications are not even called for in-
terview?

Shri Shahnawaz Khan: We are not
aware of any special discontentment
in Orissa particularly, but it is a fact
that due to this very important pro-
blem of educated unemployment, a
large number of educated young men
apply for it and it is not possible for
the Commission to send for every-
body who applies for it.

Shri V. P. Nayar: May I know
whether the Railway Public Service
Commission has been directed to
pay adequate consideration in the
case of applicants who are very much
proficient in sports and games for
recruitment?

Shri Shahnawaz Khan: I believe
this aspect is also given due consider-
ation when candidates are being
selected.

Mr. Speaker: I should have’
thought that the candidates are se-
lected for the work for which they
are found to be efficient.

Shri V. P. Nayar: That is why I
wanted to clarify.

Mr. Speaker: We will go to the
next question.

EMPLOYEES’ PROVIDENT FUND AcCT

*2427. Shri Tushar Chatterjea: Will
the Minister of Labour be pleased to
state :

(a) whether it is a fact that Gov-
ernment propose to extend the Em-
ployees’ Provident Funds Act, 1952
to some more industries; and

(b) if so. the names of these in-

dustries and when the matter will be
finalised?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b) Statistical data in respect of
certain well-established  industries





